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(a) whether it is a fact that on the 16th 
July, 1963 a goods train was derailed and 
some portion thereof became upside down 
'between Jatinga and Mailongdisa Stations on 
the Lumding-Badarpur Section of the North-
East Frontier Railway and the line was 
blocked to traffic for about two days; 

(b) whether it is a fact that a similar 
accident occurred on the same spot on the 20th 
July, 1963; and 

(c) if so, what concrete steps were taken 
to guard against such incidents? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI S.   V.  
RAMASWAMY) :   (a)   Yes. 

(b) Another goods train derailed on the 
adjacent block section but not at the same 
spot. 

(c) (1) Special rules for carriage and 
wagon examination and maintenance laid 
down for Lumding-Badarpur hill section are 
being rigidly Observed. 

(2) All hill section loads are exa 
mined intensively. 

(3) All spring cambers are mea 
sured and the measurements record 
ed. 

(4) Surprise checks on the hill tion loads 
are carried out by officers and subordinates to 
ensure safe running of trains. 

(5) Adequate instructions already exist 
for proper maintenance of permanent way and 
patrolling of section during,monsoon and 
these are being rigidly observed. 

SUGAR MARKETING BOARD 

136. SHRI S. C. DEB: Will the Minister of 
FOOD AND AGRICULTURE be pleased to state: 

(a) whether it is a fact that Government 
propose to set up a Sugar Marketing  Board  
soon;   and 

(b) if so, what would be the function of that 
Board and when the actual operation of that 
Board will begin? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND AGRICULTURE 
(SHRI A. M. THOMAS): (a) The matter is still 
under consideration. 

(b) The Board when formed will be 
responsible for arranging distribution of sugar 
produced by factories within the country and 
export outside. 

THEFT    OF     TELEPHONE    WIRE    FROM: 
KARIMGANJ 

137. SHRI S. C. DEB: Will th« Minister of 
TRANSPORT AND COMMUNICATIONS be pleased 
to state: 

(a) whether it is a fact that telephone 
wires covering a three-mile area from Akbar 
to Fakirer bazar, about four miles from the 
border town of Karimganj, District Cachar 
(Assam)  had ibeen stolen; and 

(b) if so, what action has been taken by 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY or TRANSPORT AND 
COMMUNICATIONS (SHRI        B. 
BHAGAVATT) : (a) There was a theft of about 
one and half miles of a pair of telephone wires 
on the lines from Karimganj to East Pakistan 
border on the night   of 19th June, 1963. 

(b) A complaint regarding the theft was 
lodged with the Ofncer-in-charge, Police 
Station, Karimganj on 20th June, 1963. The 
matter was also reported to Superintendent of 
Police, Cachar and Assistant Inspector-
General of Police, Shillong. The case is still 
under investigation. The line was put in 
working order on 21st June, 1963. 
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THE      INDIAN      TELEGRAPH       (FIRST 
AMENDMENT)     RULES,  1963 

THE MINISTER OF TRANSPORT 
AND      COMMUNICATIONS (SHRI 
JAGJTVAN RAM): Sir, I beg to lay on the Table, 
under sub-section (5) of section 7 of the 
Indian Telegraphs Act, 1885, a copy of the 
Ministry of Transport and Communications 
(Department of Communications and Civil 
Aviation) (Posts and Telegraphs Board) 
Notification G.S.R. No. 673, dated the 15th 
April, 1963, publishing the Indian Telegraph 
(First Amendment) Rules, 1963. [Placed in 
Library.    See No. LT-1348/63.] 

AMENDMENT IN  THE TRIPURA     MOTOR 
VEHICLES RULES, 1954 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI        B. 
BHAGAVATI): Sir, I beg to lay on the Table a 
copy of Notification No. F. 7 (6) -Trans/62, 
dated the 12th February, 1963, publishing an 
amendment in the Tripura Motor Vehicles 
Rules, 1954, issued by the Tripura Adminis-
tration, under sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939. [Placed in 
Library. See No. LT-1352/63.] 

I.THE DELHI MOTOR VEHICLES    (24TH 
AMENDMENT)   RULES, 1962 

II.THE DELHI MOTOR VEHICLES (THIRD 
AMENDMENT)   RULES,   1963 

SHRI B. BHAGAVATI: Sir, I also beg to 
lay on the Table a copy each of the following 
Notifications issued by the Delhi 
Administration, under sub-section (3) of 
section 133 of the Motor Vehicles Act,  1939: 
— 

(i) Notification No. 12/146/54-
62/Transport, dated the 18th March, 
1963, publishing the Delhi Motor 
Vehicles (24th Amendment)   Rules,   
1962. 

(ii) Notification No. F. 20(2)/63-PR(T), 
dated the 22nd April, 1963, 
publishing the Delhi Motor Vehicles 
(Third Amendment)   Rules,   1963. 

[Placed in Library. See No. LT-1351/63 
for (i)  and (ii)-] 

NOTIFICATIONS UNDER THE     MERCHANT 
SHIPPING ACT, 1958 

SHRI B. BHAGAVATI: Sir, I also beg to 
lay on the Table a copy each of the following 
Notifications of the Ministry of Transport and 
Communications (Department of Transport), 
under sub-section (3) of section 458 of the 
Merchant Shipping Act, 1958: — 

(i) Notification G S.R. No. 455, dated 
the 4th March, 1963, publishing the 
Merchant Shipping (Shipping 
Office Forms)   Rules,   1963. 

(ii) Notification G.S.R. No. 768, dated 
the 27th April, 1963, publishing the 
Merchant Shipping (Apprenticeship 
to Sea Service) Amendment Rules.   
1963. 

[Placed in Library. See No . LT-1350/63  
for   (i)   and   (ii).] 
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